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NEW DELHI   |   WEDNESDAY, 13 NOVEMBER 2024

Place  : New Delhi
Date   : 12.11.2024

NOTES :
1) The above is an extract of the detailed format of quarter & half year ended 30.09.2024 filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure 

Requirements) Regulations, 2015. The full format of quarter & half year ended 30.09.2024 are available on the websites of the Bombay Stock Exchange (www.bseindia.com) and on the 
Company’s website (www.chl.co.in).

2) The results for the quarter & half year ended 30.09.2024 have been subjected to limited review by the statutory auditors of the company.
3) The above results can be viewed on the website of the Company (www.chl.co.in) as well as on the website of the Bombay Stock Exchange (www.bseindia.com).

Sr. STANDALONE CONSOLIDATED
No.                                     PARTICULARS                             Quarter Ended  Half Year Ended                 Quarter Ended Half Year Ended

30.09.2024 30.09.2023 30.09.2024 30.09.2024 30.09.2023 30.09.2024
Unaudited Unaudited Unaudited Unaudited Unaudited Unaudited

 1 Total income from operations(net) 2,681.44 1,942.25 4,849.44 3,766.98 3,097.85 7,049.92
 2 Net Profit/(Loss) for the period (before tax & exceptional items) 753.82 387.47 1,276.67 -36.93 -470.64 -238.19
 3 Net Profit/(Loss) for the period (after exceptional items) 753.82 387.47 1,276.67 -36.93 -470.64 -238.19
 4 Net Profit/(Loss) for the period (after tax & exceptional items) 563.91 288.66 954.62 (226.85) (569.46) (560.24)
 5 Total comprehensive income for the period [comprising Net Profit/ 563.91 288.66 954.62 (324.92) (637.24) (1082.17)

(Loss) for the period & Other Comprehensive Income/(expense)]
 6 Paid-up equity share capital (face value of Rs. 2/- each) 1,096.37 1,096.37 1,096.37 1,096.37 1,096.37 1,096.37
 7 Reserves excluding Revaluation Reserves** – – – – – –
 8 Earning Per Share

(a) Basic and Diluted 1.03 0.53 1.74 (0.59) (1.16) (1.97)
(fully paid up equity share of Rs. 2/- each)

** Reserves for standalone as on 31.03.2024, is Rs. 14304.34 Lacs and for consolidated is Rs. (12581.08) Lacs 

By Order of the Board
CHL LIMITED

Sd/-
(Luv Malhotra)

Managing Director
DIN 00030477

(INR in Lacs)

thEXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE PERIOD ENDED 30  SEPTEMBER 2024

CHL LIMITED
Regd. Office: Hotel The Suryaa, New Friends Colony, New Delhi 110025
Tel.: 91-11-26835070, 47808080, Fax: 26836288, E-mail: chl@chl.co.in

CIN No: L55101DL1979PLC009498

Government of UT of Jammu & Kashmir
Office of the Executive Engineer,

Mechanical Irrigation Division Baramulla
Email: midbaramulla@gmail.com

Corrigendum for this office E NIT No: 33 of 2024-25 Dated: 11-10-2024
Sub: - Extension of dates.
In view of in-adequate response, the following extension of dates in respect of this office eNIT no: 33 of 2024-
25 work no: 01 issued under no: MIDB/CC-02/2520-25 dated: 11-10-2024 under tender id no:
2024_IFC_259377_1 is being given.
1. Tender Submission date Ends 25/11/2024 upto 06:55 pm
2. Date of Opening 26/11/2024 at 13:00 pm, in the Office of the Executive

Engineer Mechanical Irrigation Division Baramulla
All other terms/conditions and stipulation as contained in the eNIT shall remain unaltered/unmodified.

Sd/-
Executive Engineer

Mechanical Irrigation Division
Baramulla

No. MIDB/CC-02/ 2853-58
DATED: 12/11/2024
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PUBLIC NOTICE
Notice is hereby given to the Public that the
Agreement for Sale dated 05.11.1999 between Dr.
SURESH KOHLI & Mrs. AARATI PRAKASH EKANDE and
conveyance deed dated 04.04.2000, REGISTERED AS
DOCUMENT NO 4800 ON 04.04.2000 in OFFICE OF
SUB-REGISTRAR VII DELHI/NEW DELHI,of flat no 55-B,
Pocket -A Sukhdev Vihar has been lost/ misplaced. All
the persons are hereby informed to return the
documents in case of finding the same and that not to
carry on any transaction on the basis of said missing
documents, Mrs.AARATI PRAKASH EKANDE , hereby
invites claims or objections, if any, for the transfer of
said flat. In case of any claims/objections kindly
intimate the undersigned alongwith the relevant
documents to support their claims/objections within
15 days from the date of publication of this notice. In
absence of any claim within stipulated period, it shall
be deemed that the property has no claim by virtue of
lost agreement to sell and conveyance deed.

Mrs. AARATI PRAKASH EKANDE
Mob-8826936422, 55-B, POCKET-A DDA FLATS

SUKHDEVVIHAR DELHI-110025


